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'THE HARYANA RACE-COURSES LICENSING 
ACT, 1976. 

( H a  ryana Act No. 30 of 1976) 

(Received ~Jte assent of the Governor ofNalya?m on ihe 23rd July 
1976, and first published for general information in the Halyana 
Governmen r Gazette (Extraordinary), Legislative Supplement Part l of 
26th February, 19761. 

1 2 3 - 4 

Whether repealed or otherwise 
affected by legislation 

1976 30 Tbc Haryana 

A N '  

ACT 

to provide for  he licensing of race-courses in the Sfate of Haryana. : 

BE it enacted by the IxgisIature of the State of Haryana in the Twenty- 
seventh Year of the Republic ofIndia as fo10ws:-- 

I. (1) This Act may be called the Haryana Race-courses Licensing Short titk and 

Act, 19'76. extent. 

(2) It extends to the whole of the State of Haryana. 

2. In this Act, unless the mtcx t  otherwi~i rquircs,- Defmitiors. 

{a) "Government" means the Government of the State of Haryana; 

@) "horse-race" m e w  .any race in which any horse, mare or 
. , gcJ-g rw, ij: iii;i.i; 2" rw i;iiiiipiiiiG" ...i;!i -v "Li 

horse, mare or @ding for anv prize of ivhatsoever nature ar 

1. For Statement of Objects and Reasons, sea Haryana Government Gazette (Extra.), 
dated the 2nd July, 1976, page 1260. 
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kind, or for any bet or wages made or to be made in respect of 
any such horse, mare 01. gelding or the rider thereof, and at 
which more than twenty persons are present ; 

(c) "licence" means a licence granted under section 4; 

(d) "Iicensee"meansapersonlicensedundersection4; 

(e) "permit" means a permit granted to a book-maker under sub- 
section (4) of section 4; 

fl 'perscribd'means prescribed by rules made under this Act; 

(g) 'brace-course'y means any ground on which a horse race can be 
held. 

Prohibition of 3. No horse-race shall be held save on a race-course for which a 
horse-racing on licence for horse-racing, granted in accordance with tbe provisions of this 
unlicensed Act, is in force. 
race-courses. 

Licences for 4. (1) The owner, lessee or occupier of any race-cuurse may apply to 
) 1 horse racing. the Government for a licence for horse-racing on such racecourse. 

(2) The Government may refuse to grant the licence or grant it subject 
to such conditions, and for such period, as it may think fit. 

(3) In particular and without prejudice to the generality of the foregoing 
. power, such conditions may provide far- 

(a) the payment of a licence fee; 

@) the mount of stakes which may be allotted for differ- kinds 
of horses; 

(c) the measures to be-taken for the training of persons to become 
. jockeys; 

(d) the measwes to be *en to encouiige h ~ d i a ~  brcd horses and 
k.-= j=c!2zy~; 

jcj rhait-ntr rnn .?r= 
. . - - 

,, , , ,Js~, , ssccia!:~:: 2 t mcfi pe~nr rc  :'--&c Gtlvrrr~ !ic!!i; 
may nominate as sterwds or members in the conduct and 
management ofhorse-racing ; 
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the utilisation of the amount collected by the Iicence in the 
conduct and management of horse-racing; 

(gl such other matters connected with horse-racing and the 
maintenance of the race-course fqr which, in the opinion of the 
Government, it is necmsary or expedient to make provi sions in 
the licence. 

(4) The Government may, by such licence, authorise the licensee to 

p n t ,  subjcct to such cunhtions as may be specified by the Government in 
such licence, a permit to a book-maker for such period, not exceeding the 
period of the licence granted to the licensee as the licensee may tbink fit. 

. - 

( 5 )  The Government may, at any time, suspend, cancel or modify any 
of the conditions specified in any licence or permit. 

(6) The G ovemment may, in the event of bmch of any of the conditions 
of a Iicence, suspend or cancel the licence. 

(7) The grant, suspension or mcel lation of my licence shaU be published 
in h e  Official Gazette. 

5. Whoever takes part in any horserace on anyraceame.  for which Penalty for 

no licence is granted, or for which a licence granted is not in force, shaU be t&g pm in 
.. horse-racc on punishable with h e  which may extend to 5ve hundred rupees. ~Jcensed race- 

course. 

6. If any horse-ma is held on any race-come for which a licence has Penally for 

not been granted, or for which a licence granted is not in force, any person Omer9 

ajiowjng ncing 
being the owner, lessee or occupier of such racecome, shall be punishable ,, dicensed 

with f i e  which may extend to one thousand r u v .  T~CG-COWSC. 

7. (1) T f  aiiypencm it7 whop1 a licence bas been granted wnkvenes Penalty [ i ~  

any of the conditions subject b which such tice~ce was granted, such person contravening 
conditions n i  

.,, shdl,witboutprej~idiceto~actionthatma~betakeilbylheGovem~c~~t li,, 
s-Gb$ccG"G {3) er &s-~"x <q 4, bc p-&T ish&;= kIE 

which mat. extend :a one thnii~and q~~e-5 ,  

(2) If any person to whom a permit has been granted by a licensee, 
contravenes any of the conditions subj ect to which such pennit was granted, 
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Saving of 
ordcrs. 

Cognizance of 
offences. 

Removal of 
dificulties. 

Power t~ make 
rules. 

such person shall, without prejudice to any action that may be taken by the 
Government under sub-section (5) of section 4, be punishable with fine which 
may extend to one thousand rupees. 

T 

8. The grant, refusal or cancelIation of a licence and the conditions 
subject to which a licence or permit is gmted shall be within the sole discretion 
of the Government and shaI1,not be liable to be calld in question in any court. 

9. (1) No court inferior to that ofa Magistrate of the f i t  class, shall 
try any offence under this Act and no person shall be prosecuted under this 
Act except with the p k v i ~ ~ ~  sanction of the.Govemmmt. 

(2) All offences under this Act shall be compoundable. 

10. The Government may, from h e  to time by general or special order 
published in the Official Gazette, exempt any horse-race h r n  the operation. 
ofthis Act. 

11 ; If any difficulty arises in giving eflect to lbe provisions of this Act, the 
Government may, by notified order, not inconsistent with the povisions of 
this Act, remove that di%culty. 

12. (1) The Gavmmentmay, by nothition in& ~ c i a l  ~azette, make 
rules for the purpose of carrying into effect the provisions of this Act. 

(2) In partidm and without prejudice to the generalityof the foregoing 
power, such rules mayprovide for all or mjhe  following mattas, namely :- 

- .. , - .  -: 

(a) the fom and manner in which application for a licerice is to be 
made ; . . :  . I .  

@) $c fce p~y-blc for a Iiccnc-e; 

(cj thc period for which a licence is to be granted ; 

(dj the m.ea!, rndficatim z ~ d  cancellation of a l ime .  
.. 

. (3) ~~eryrc!~mdemd~~lrss~t;icnshdlb::!sid~soor.asm~~be 
after it is made betbre the Hause ofthe State Legislature wMe it is in session * 

i ~ r  a iota1 period ofi-en nays whicn may be comprised in one session or in 
fwn cr Leare ~~II.~<.~c~vJ gEcsinr~c- and if hefore eupiw nf the g e s i ~ n  
which it is so laid or the successive sessions aforesaid, the House agrees in 
making any modification in the rule or the House agrees that the rule should 
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not be made, the rule shall th'crcafier haye effect only in such modified form or 
be ofno effect, as the case maybe; so however, that any such modification or 
annulment shall without prejudice to the validity of anything previously done 
under that rule. 
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